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CENTRAL administrative TRIBUNAL
jabalpur bench, JABALPUR

CIRCUIT STTTING AT INDORE _ 50^2003

Hoo'ble Sh. Shanker RAj«# Meinber(J)
Hon'ble Sh. R.K.UPAUrtYAYA, MeiidDerU)

Indbre, this the 11th day of August, 2003

Mrs. PhulJcala Bal Yadav .... Applicant

(Address as per Memo, of Parties)

(By AdvocateJ Sh. Rajender Tiwari)

Vs.

Utoion of India & Others ... Responoents

(As per memo, of parties)

order (Oral)

By Sh. Shanker Raju, Member(J)

Applicant against when a divorcm

petition has been filed by the deceased employee^

as alleged by the learned counsel for the

applicant^ has been witharanm.on the superannuation
A

of the Government servant ana on his oeath^ It is

contended that i^plicant is entitled for family

pension.

2, In view of the above, ends of justice

would be met it the present claim of the applicant

regarding Mkaz her status as a legally Nedded wife

ot the tg-Mrv Govt. servant should be verified

by the respcmdei ts and necessary action may be

taken to disburse her family pension/ by passing
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a detailed speaking order within two months

from the date of receipt of a copy of this

order. We order accordingly.

3. The Oe is disposed of accordingly, ho costs.

Let a copy of tnis oroer along with a

copy of the Oe be sent to the respondents.

(R.K.UPAdHYAYA)

MEMBER(a;

(ShANKER RAJU)

MEMBER(J;

/rao/

.S!!3?npr.
f&rrr: --

(l) ci-ij I€r ~~ "i"" r -

{.'•

£0\

1 '>•='
r


